12.36 hrs.
RESIGNATION BY MEMBERS

MR. SPEAKER: I have to inform
the House that on the 24th Decem-
ber, 1977 1 received a letter from
Shri Karpoori Thakur, an elected
Member from ‘Samastipur’ consti-
tuency of Bihar, resigning his seat
in Lok Sabha. 1 accepted his resig-
nation with effect, from the 24th
December, 1977,

I have also to inform the House
that a Jetter was recaived in Lok
Sabha Secretariat on 6th  January.
1978 from Shri Y. Shaiza, an elected
Member from ‘Outer Manipur' con-
stituency of Manipur, resigning his
seat in Lok Sabha. T accept his resig-
nation with effect from the 6th Jan-
uary, 1978.

LOKPAL BILL

EXTENSION OF TIME FOR PRESLNTATION
oF REporT oF JOoINT COMMITTEE

SHRI KANWAR LAL GUPTA
{Delhi-Sadar): 1 beg to move:

“That this House do further ex-
tend upon the last day of the first
week of the Monsoon Session (1978),
the time for preseitation of tha Re-
port of the Joint Committee on the
Bill to provide for the appointment
of a Lokpal to inquire into allegadflons
of misconduct against public men and
for matters connectzd therewith.”

SHR1 DINEN BHATTACHARYYA
(Serampore): How many times, will
it be extended?

SHRI C. K. CHANDRAPPAN:
(Cannanore): When ~this Bill was
introduced in this House the hon.
Home Miniser was so keen and it ap-
Peared that he wanteg to get if pas-
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sed right then at that time. After a
lot of persuasion he accepted that it
should be sent to a Joint Select Com-
mittee. But he made it very clear
that he was very keen to fight cor.
ruption and corruption in high places.

I think this is the third time that
Shri Kanwar Lal Gupta is coming for
extension. Now the point is: are they
keen to pass this Bill?

MR. SPEAKER: What is your
suggestion?

SHR1 C. K. CHANDRAPPAN: My
suggestion is that thev should not
have come forward for extension.

You are a custodian of the House.
We can extend it provided this is the
last extension which they are asking
for. By extending it, we cannot give
extension to corruption un-limitedly.

1 am requesting you that you make
it sure that this is the last extension
that they might be asking for.

SHRI P. K. DEO (Kalahandi): I
beg to move:

That in the motion—

for “first week of the ‘Monsoon
Session (1978)",

substitute— .
“present Budget Session”,

In this regard 1 would like to point
out that as early as 1966 the urgency
of the establishment of an institution
like the Ombudsman or the Lokpal
hag been highlighted by the Adminis-
trative Reforms 'Commission headed
bv not less a person than the Prime
Minister Shri Morarji Desai, Since
that time thic House has been
seized of this Bill in various stages,
either as a Private Membar's Bill or as
a Governenent Bi'll. Everv time the
Government has been dilly.dallying
with it. Sir, T don't doubt the bona-
fides or the seriousness of the Joint
Committee which has been looking
into it. But I would like to point
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out that they should look into it seri-
ously and come to an early decision.
Sir, I opposed last time when they
asked for the extension of time, My
Nea-official Lokpal Bill was with-
drawn by me in the Second Session
of this Lok Sabha on the assurance
given by the Home Minister that the
Government’s Lokpal Bill would be
passed expeditiously. Then it was
extended to the Third Session. Then,
in the Third Session, they asked for
extension of time till the Fourth Ses.
sion. Now, they are asking for ex-
tension till th Monsoon Ses-
sion. Sir, there is nothing 1Tke a Mon-
soon Session. If they ask for the
Fifth Session, one can understand, If
the monsoon fails, there may not be
any Monsoon Session at all. This is
again something which is absolutely
vague, So, I beg o submit this: In
the gxplanation in the Memorandum,
they have mentioned that in the In-
ter.session period, they had as many
as 14 sittings, But, in this session, we
have 62 working days. If the Com-
mittee is serious to take note of this
important Bill, if they like to pass
this Bill and give their suggestions,
they can sit on all the 62 days in
this session and by the end of the
present session they can come for-
ward with their Joint Committee
Report.

So, in all seriousness, I beg to
submit that for God's sake, do'nt ex-
tend the time indefinitely, I wish no
persuasion would be required at all
to persuade this House to accept my
amendment, so that they take this
matter seriously and submit the Re-
port of the Joint Committeea within
this session itself, in which we have
got 62 full working days. Thank you.

SHRI O, V. ALAGESAN (Arko-
nam): Sir, the extension asked for
is guch that this matter may not be
taken up even in the Monsoon Session,
It means, indefinite delay of this
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measure, Sir, the extension can be
given, but the extension shoul be
such that thjs Bill comes up for con-
sideration ip this Budget Session it-
self. So, 1 submit, it shoulg not go
beyond the First of April of this
year, so that the House is enabled to
sideration in this Budget’ session it-
self, 1 therefore suggest.. ..

MR, SPEAKER; Why do you Sug-
gest First of April, of all days?

SHRI O. V, ALAGESAN: All right;
you can have Second of April, Sir,
1 don't mind, Thank you,

PROF, P. G. MAVALANKAR
(Gandhinagar): Mr Speaker, Sir, this
Lokpal Bill is one of the very good
and very welcome measures of the
new Janata Government, 1 think the
whole House agrees that this Bill
should be passed into law ag early as
possible

Sir, I remember,—a'agq 1 think you
will recall —that at one point of
lime, in the early stages the Govern-
‘ment had no intention even to appoint
a Select Committee, they wanted to
get the Bill, passed without a select
Committee, Now, all important Bills
must have select Committees and 1
om Elad the Select Comcnittee has
been there.

All 1 have to say is, in view of the
fact that this measure is corcerned
with a0 important issue op which
there is divergence of views and a
deep cleavage of opinion—and there-
fore this extension is sought, and
1 agppreciate this point—let this, how-
ever, be the final date, so that at least
in this yvear of 1978 itself we can tell
the people that we really mean busi-
ness, and we are earnest about it
This is all I wanted to say,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, since we came
to this House—] came to this House
anost a decade ago—we had been
hearing about it. This Lokpal comes
up every year gnd dies at the end
of the last day of the session,
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Now that gave @ confirmed impres-
sion in the mindg of the people that
the Government was not serious
about enacting this I.okpal, There-
fore, we do not want the sam, thing
to happea in the regime of the new
Government which has made a pro-
mise that they would like to free the
administration frooym corrupt practices
etc, I request that Shri Shyamnandan
Mishra, who is the Chairman of this
Comnittee, should come before the
House with a special reselution and
assure that before the end of this
session a report will be submitted
before thig House,

THE PRIME MINISTER (SHRI
MORARJI DESAI): | would like to
say that it is only the Select Com-
wnittee Members who do not want
M.Ps, to be included. That is what all
I have learnt.

SHRIMATI CHANDRAVAT1 (Bhi-
wani): They should pe iacluded,

SHRI MORARJI DESAI: They
should be included, Therefore, let
the date be fixed and it should be
done before that, I have no objec-
tion, I am very happy about it.

It TmO fag (wrreye) o oweas
RIRT, AWAIT ALEq, A wifawa ag
3 7g1 & & Sveae fagas w1 faew
g w1 sfagm @ @, Wi g
TR T2 F g F ¥ WY faena @
@R IWY AWt F AT F ghwaw
Q@ 2 | AAAY U WAl ¥ AR
frgr @ f& 3% 8 X &1 vam
&Y & f& Fve faw w1 e s
s w7 gw ww fagas w1 e g
aw fegr amo . gE feafa & gw oam
SR qNRT EF WY F g ¥ax
afafa & qwrfa qar szt @ sy
F awa ¢ fw zq fabaw %1 2w 7a
#t wifia & g &) a7l o T W T
faare-faaw fargr oo W 97 arf@
fear oo 1 g wwmd ¥ f T €W
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SHRI A. BALA PAJANOR: (Pon-
dicherry): Sir, the Prime Minister
has made a reference about ihe Mem-
bers of Parliament to be included in
that Bill. I do not think there was a
divergent view on this because the
Chief Ministers have also to be includ-
ed in that. In that case, the question
of the power and the Centre-State
relations comes in. It is not that
simple as the Prime Minister said just
now that Members of Parliament
should be included in it. Whether it
is technically possible or not it is en-
tirely a matter for the Select Com-
mittee to decide. But the very im-
portant factor is of including the Chief
Ministers at this stage within the pur-
view of this Bill. I think that it is
only on that score that the Com-
mittee is postponing and they are not
able to take a decision on this issue
which is a political one, (Interrup-
tions).

SHRI SASANKASEKHAR SANYAL
(Jangipur): §ir, on a point of order,
The proceedings of the Select Com-
mitiee are secret. How can the Prime
Minister peep into the proceedings?
How can he make a reference to
this?

SHRI MORARJI DESAI: 1 have
not peeped into it.

MR. SPEAKER: Secrets are better

known.

Wt FAT /I AW : WO TR,
79 fagos &1 99 F97 F I F At
faear cq@a #Y 7E 8, § SEQ AT §,
T FTFT Y IHG [ TIE HEHA 2 |
ATy ®1 vz g1 & w39 g Awar A w5
qr fw gw @ faugs £ I T IS0
qfia g wd &) AfFT T@ OF
A faw & fag & & am@
TR &1 9% TR F grEl-aad ¥
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T Y 7€ ) w4 o A fow ow
@ w1 fos fegr &, S98 geman
o WY qgT @ T § 1 ) 2w & fav
Ror AT fav Tm @1 393 arg
R ¥ Wt T vF & famw a7 ¥
TR AW # WY TAFT wwI A qEar
qHT &1 F1€ Afq 0 78 & fF =@
o oF faq & faqu o &9 fF
JT | (wweR) @5 faeswe ¥R A
Y I qrfca w3 * Ao R w3 o0
& | 3few forwr a8 2 & @ fafaeee
agT f ol AT TS F @
f& o fedit @t &1 ga=r =@
2, a2 U TR F9T 2, THfAC FTRerT
w9 A I W} |qTE F v S
9% wifgs g1 g8 S Fr FIfvw
2O & quean # fF = 9 @1 wm
ofifwz w50 fr e FrAe=r A o
J¥ fF 72 Tar= Izrar 4T @ fF o
g% < fafaees &Y a1 7 2, v Y
ar 7 g, %0 g, a1 7 21, W ;@A
ar? T 2 ¥ aedfte § ST @y
aEar | afae & /1 @z ¥ Qe
wem f& g =7 faf<a @, ==
e & fF o=t & =) ), o e &Y
ot 28 o T8 T Trfer ) Ay S
THTA HAY oY 7 FEv 2, wH WA A
U A EWN, TH AEA ¥ wfav
% T8 qNaz FRAY | wforw w0 F
Tas! qifa T frar o)

MR. SPEAKER: I think the Com-
mittee has taken an unduly long time.
The Bill is a very important hill but
even very important bills are to he
passed.

SHRI KANWAR T.AL GUPTA: Sir,
I mav tell vou that we had fourteen
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sittings and there are 489 amendments
to this Bill. I assure you, Sir, that
we shall try to finalise this Bill by
the end of the Session, but . . .

SOME HON'BLE MEMBERS: No
“hut’.

MR SPEAKER: Now I shall put
the amendment of Shri P. K. Deo-to
the vote of the House. The question
is:

“That in the motion.—

for “first week of the Monsoon
Session (1978)" substitute—
“present Budget Session”

The motion was adopted.

MR. SPEAKFER: T now put the
motinn. as amended, to the vote of
the House. The question is:

“That this House do further ex-
tend unto the last day of thc pre-
sent Budeet Session, the time for
presentation of the Report of the
Joint Comenitteec on the Bill to pro-
vide for the appointment of a Lok-
nal tn inquire into allreations of
misconduct against nublic men and
for ‘matters connected therewith

The motion was adopted.

MR. SPEAKER: So, the report shall
be submitted bv the end of the pre-
sent Session. There is no other work
for the dav. The House stands ad-
journnd till eleven of the clock to-
morrow.

12,53 hrs,

The Lol Sabha then adjowrn-
ed till Eleven of the Clock
om Tuesday, February 21,
1978 Phalguna 2, 1899
(Saka).



